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MA-2395/2003 has been filed by the respondents 

seeking extension of time to implement Tribunal's order 
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months' time was given to the respondents to Comply with 

the directions issued therein. Two months' time had 
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Therefore, MA seeking extension has become time barred 

since it has been filed after the expiry of two months' 
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today to implement the Tribunal's order, the respondents 

will implement the directions issued on 18.7.2003 within 

4-1.-..-. 	.4-4 	 f-\.-. 4-1.4,-. 	c'1.-..-.4 	4/ r' 	r 	II..-.4 -.I.-...-..-. 	1.-...,.-.-..-.,4 	.--..-..-.1 
LI i 	L I m 	. 	UI I 	LI I 1 C 	..l II I 	V • .. • I'. • P.4 4 Cl lila 	I 	0.I I IU 	ULJUI ICC I 



assures 4I 	 ..1i L,i Ia L4- 
 . 	I 	1 	i IL) L 	I I 	QI Iy 	L.LJI I LIIIJ L. 	L. 	L 	UI 

14 
...- I . 

	

JIL,IIIII LJIIe IOIIL.Il 	10111 today.  

'I'n 	
L/ 	I 

.4 
.0 	 U.L.Lfl U III 	I)' U IIII]ZU. 

) 

	

IIIIL? 	/- ) 

	

.4 	I 
/ 	UII I 	/ 

u 	,,L.-i-.-.. 
RLII.1I1J 	IIIII 

rIIIIL,I 	,_1 ) 


